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HEADING OF JUDGMENT IN SESSION CASE 

IN THE COURT OF ADDITIONAL SESSION JUDGE BILASIPARA 

Present:-   Smti S. Bhuyan, AJS 

  Additional Session Judge, Bilasipara 

Session Case No- 160 of 16 

u/s  366/506/343 IPC 

STATE 

Versus 

                 Rasidul Islam Mollah 

                                     Accused person 

(Committed by Smt P. Shyam, then learned SDJM (M) Bilasipara in GR Case No- 

229/11 u/s 366/506/343 I.P.C.) 

 

Advocate appeared:- 

For the state:-  Mr. T. Kr. Bhattacharya, Addl. P.P 

For the accused:-   Mr. R. Dasgupta ,Advocate. 

Date of institution of the case    :-  25-03-11 

Date of commitment            :- 17-08-16 

Date of Framing charge          :-  07-03-17 

Date of prosecution evidence   :-  20-07-17,19-09-17, 25-01-18  

Statement of accused recorded on  :- 03-02-18  

Date of Argument                       :-  17-02-18,16-03-18 

Judgment delivered                 :-  29-03-18 
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JUDGMENT 

Prosecution Case 

1. This prosecution case set on motion based on the ejahar filed by Abida 

Yasmin on 25-03-11 before Bilasipara PS inter alia citing that that on 22-02-11 at 

about 01.00 am informant came out from her room to answer nature call at that 

time accused Rasidul along with 2/3 unknown persons gagged her mouth and 

put some drugs on her nose and thereafter on 23-02-11 at about 12.00 mid night 

she regain her sense and saw accused Rasidul along with other 2/3 persons near 

to her and came to know from them that she was in a building at Lachit Nagar 

Guwahati and on 24-02-11 in the evening one advocate came to the said building 

and under threatening of her life, she was compelled to put her signature on 

some papers and she was kept in the said building for about 4/5 days. After 4/5 

days of keeping her in said building at Guwahati, she cried for coming at 

Bilasipara and accused took her in small car and proceed to Bilasipara but at 

Agia, they move towards Agia instead of coming to Bilasipara and on 28-02-11 at 

about 10.00 pm informant was taken to one house  and at said house from other 

accused persons named in the ejahar she came to know that she was taken to 

accused Rasidul’s house and accused Rasidul kept in his house under strict 

vigilance from 24-02-11 to 23-03-11 and on 24-03-11 while accused Rasidul was 

taking informant to his aunt’s house and reached Bilasipara, taking chance, 

informant run away and reach her home at Ananda Nagar Bilasipara at about 

10.00 pm  and after reaching home narrated the whole incident to her parents. 

Informant further cited that on 06-12-10 at about 04.00 pm while she was 

waiting for a tempo at Jhagrarpar accused Rasidul along with other unknown 

persons gheraoed her and threatening her to lift her , they took her signature on 

a blank stamp paper  and on the next day accused Rasidul over phone told her 

that her marriage was solemnized with him by registering kabin nama and out of 

shame without informing the said fact to her father, informant went to Bilasipara 

Court and through advocate she nullify the said marriage on 16-12-10. 

 

Investigation 

 

2. Officer-in-charge of Bilasipara police station on receiving the ejahar from 

informant Abida Yasmin registered a police case vide Bilasipara police case No. 

134/11 under section 143/366/328/506/343/384/34 I.P.C. and SI D. H. Ali was 
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entrusted to conduct the investigation of the case and after completion of 

investigation IO submitted charge sheet against the accused person named 

herein above u/s 366/506/343 IPC. 

 

Committal 

3. On receipt of the charge sheet, then Ld. SDJM (M) Bilasipara took 

cognizance and after furnishing necessary copies to accused person committed 

the case before the Learned. Sessions Judge, Dhubri for trial and learned Session 

Judge, Dhubri made over the case to this court for trial.  

 

Charge 

4.  My Ld. Predecessor after hearing learned counsel for both sides and 

perusal of material on record framed charge u/s 366/506/343 I.P.C against the 

accused person Rasidul Islam Mollah and when charges read over and explained 

to the accused person he pleaded not guilty and claimed to be tried.  

 

Trial 

5. In order to prove the prosecution charges against the accused persons, 

prosecution adduce evidence of all together 6 number of witnesses and exhibited         

6 nos. of document. PW-1 Abida Yasmin, PW-2 Abdul Aziz, PW-3 Dr. Mrs. 

Muskura Ahmed, PW-4 Azibor Rahman, PW-5 Sahida Begum, PW-6 SI Dewan 

Hormej Ali.  Ext-1 Ejahar, Ext-2 Statement of victim recorded u/s 164 Cr.P.C, Ext-

3 Medical Report, Ext-4 Radiological Report, Ext-5 Charge sheet and Ext-6 Sketch 

map. After closure of the prosecution evidence, statement of the accused person 

recorded u/s 313 Cr.P.C. Accused plea is total denial, however declined to 

adduced evidence in support of the plea of denial. 

 

 

6.                              POINTS FOR DETERMINATION:- 

i) Whether accused on 22-02-11 at about 01.00 am at village Ananda 

Nagar Bilasipara W/N-03 under Bilasipara PS, kidnapped Abida 

Yasmin, with intent that she might be compelled to marry against her 

will or in order that she might be forced or seduced illicit intercourse 

with accused or other? 
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ii) Whether accused on 22-02-11 at about 01.00 am at village Ananda 

Nagar, Bilasipara W/N-03 under Bilasipara PS and thereafter till 24-03-

11 committed criminal intimidation to Abida Yasmin and gave 

threatening to her? 

iii) Whether accused on 22-02-11 at about 01.00 am at village Ananda 

Nagar, Bilasipara W/N-03 kidnapped her and thereafter wrongfully 

confined Abida Yasmin for 24 days? 

 

ARGUMENT 

 

7. It has been argued by Ld. Addl. P.P that evidence of prosecutrix establish 

the prosecution case and as at the time of incident other PWs not present they 

did not witness the incident. 

8.  Countering the same, Ld. defence counsel made submission that 

evidence of prosecutrix is totally un believable and her cross shown that her 

evidence is demolished by the defence side. Ld. defence counsel further 

submitted that statement of prosecutrix not corroborated by her own mother and 

the statement of the father is not corroborated by the mother of the prosecutrix. 

As such, evidence of PW-2 the father of the informant that victim disclosed name 

of the accused is not believable when PW-5 stated prosecutrix did not disclose 

the name of the persons.  He submitted that according to evidence of prosecutrix 

on 28-02-11 she was coming out from the hotel room by using stair case and she 

meet hotel staff but she did not raise any alarm when she got ample opportunity. 

Her silence shown that her story of kidnapping her by the accused is only a 

concocted one. Ld. defence counsel further submitted that the allegation of 

prosecutrix further allegation against the accused that he forcefully took her 

signature on  06-12-10  and converted the same to marriage deed and on 16-12-

10 she by swearing affidavit declared that no marriage with accused held but in 

support her this plea she neither tendered the affidavit before the IO nor before 

the court and she made statement before the IO to recover such marriage deed 

and no such document is recovered from the possession of the accused which 

established that prosecutrix took shelter of falsehood only to harass the accused 

and her two marriage within a short period of time cast doubt on her veracity 

and again established that she took shelter of falsehood to harass the accused.  
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EVIDENCE:- 

 

9. PW-1 Abida Yasmin is the informant/victim of this case. Her evidence is 

that in the year 2010 while she was studying at B.Ed at Dhubri B.Ed College she 

stayed in the rented house along with Samiun Yasmin who is niece of accused 

Rasidul Islam Mollah and during that period accused was introduced to her and 

accused used to talk with her over phone. She deposed on 06-12-10 at 

Jhagrarpar Dhubri while she was waiting for a tempo then accused Rasidul  along 

with 2/3 persons came there and forced her to put her signature on blank stamp 

paper and on the next day accused Rasidul told her over phone that her 

marriage with him solemnized on previous day. Thereafter she came to her home 

and narrated the incident to her parents and on 16-12-10 she came to court and 

sworn an affidavit to the fact that no marriage was solemnized in between her 

and accused Rasidul and thereafter on 20-12-10 she married one Mahmud Ali  

and on 22-02-11 when she was staying at her parent’s house, at night at about 

01.00 am ac Rasidul with other persons gagged her mouth while she came out 

from room to answer nature call and on the next evening i.e on 23-02-11 she 

find herself in a hotel at Guwahati and before her she saw accused Rasidul along 

with other persons. She deposed on 24-02-11 one advocate came to the hotel 

room and took her signature on written piece of paper. She deposed she stayed 

in the hotel till 28-02-11 at Guwahati and accused told her that he will bring her 

at Bilasipara. Thereafter accused took her from hotel and told her that he is 

taking her to Bilasipara but instead of taking her to Bilasipara, accused  took her 

to his house via Agia  to Karuapara  and in the accused’s house she stayed from 

28-02-11 to 23-03-11 and on 24-03-11 accused Rasidul bring her at Bilasipara  

and from there taking advantage of  absence of accused Rasidul she run out to 

her home. She deposed after reaching of her home she narrated the whole 

incident to her parents and to her khura. She further deposed thereafter she 

lodged ejahar vide Ext 1 and her statement was recorded by Magistrate vide Ext 

2 and she was also sent to doctor for medical examination by the police. In 

cross she stated at Jhagrarpar she put signature on stamp paper and at that 

time other people were moving on the Jhagrarpar road and she went to her 

rented room after giving the signature.  She stated she did not raise any alarm 

when accused took her signature on a blank stamp paper on the side of 

Jhagrarpar road. She stated accused took her to hotel at Guwahati and from 23-

02-11 to 28-02-11 she stayed in the hotel and in all days accused Rasidul brings 

food for her from outside  and while coming back from the hotel room she came 
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down  using staircase of the hotel room. She stated from the hotel room accused 

Rasidul took her to Agia on bike  and while coming out from the hotel room she 

did not say anything to the staff of hotel, any other person or to pedestrians that 

accused had kidnapped her. She stated she did not make hue and cry nor raised 

any alarm when accused took her to his house at Karuabandha.  She stated she 

made statement before the police that accused took her to hotel at Guwahati  

and from the hotel accused brought her at Agia on a bike.  She further stated on 

20-12-10 she got married with Mahmud Ali and after divorcing Mahmud Ali she 

married Sohidul Rahman.  

10.  Evidence of PW-2 Abdul Aziz is that incident was took place in the year 

2011. He deposed his daughter live in a separate room in his house and she was 

missing from the night 22-02-11 and thereafter from the next morning they 

made search for her but found no clue about whereabouts of his daughter. He  

deposed on 28-03-11 at night his daughter returned to his house suddenly and 

she told them that on the night of 22-02-11 some person take her out and said 

person brought her back to Bilasipara on 28-03-11 and she told the name of the 

person as Rasidul and thereafter his daughter lodged the ejahar. In cross he 

stated he does not know the name of friends of his daughter. He stated he did 

not see whether his daughter was kidnapped or abducted by other person or his 

daughter goes of her own. He stated he did not lodge any case about the 

missing of his daughter.  

11.  PW-3 Dr. Mrs. Muskura Ahmed is MO. Her evidence is that on 28-03-11 

she medically examined Abida Yasmin, D/O Abdul Aziz and on examination found 

radiological age of the victim about 18 years and there is no evidence of any 

recent sexual intercourse.  PW-3 was not cross examined by defence. 

12.  Evidence of PW-4 Azibor Rahman is that incident was took place on 22-

02-11 at his elder brother Abdul Aziz’s house. He deposed on 23-02-11 at 

morning his elder brother Abdul Aziz and sister in law informed him that Abida 

Yasmin was missing from the house from the previous night. Thereafter they 

made search for her but did not find and on 28-02-11 Abida returned back to her 

home. He deposed he went to the house of his elder brother but did not ask 

anything to Abida. Defence did not cross examined PW-4. 

13. Evidence of PW-5 Sahida Begum is that on 22-02-11 after offering faraj 

namaj she found her daughter Abida’s room open and did not find her in her 

room. Thereafter she told said fact to her husband and both of them made 

search for their daughter, made call to their relatives but could find out her and 

thereafter they gave one missing report to the police station. She deposed on 28-
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03-11 her daughter returned back to their home alone and thereafter her 

daughter lodged the case. She deposed her daughter told her that she was lifted 

by some person and she was kept at some unknown place, after two days she 

regained her sense and found herself in a unknown place and she was moved 

from place to place by said persons and unknown person also take her to his 

house but her daughter did not disclose the name of said unknown person. In 

cross she stated at present her daughter is married and leading her conjugal life 

with her husband and having her child. She stated she was not aware of the fact 

of taking signature of her daughter by the accused.    

14. PW-6 SI Dewan Hormej Ali is IO of this case. His evidence is that on 

being endorsed by O/C Bilasipara PS he investigated the present case. 

Accordingly after taking charge of investigation he went to the place of 

occurrence Kadamtala the house of the informant, drawn sketch map of place of 

occurrence, recorded statement of the witnesses and informant, produced 

victim/informant before doctor for her medical examination, collected medical 

report and on being transferred he handed over the C.D. to then O/C of the 

Bilasipara PS and proceed to my new place of posting. He deposed thereafter his 

successor SI IO submitted charge sheet in this case vide Ext 5. In cross he 

stated as per ejahar incident was took place on 22-02-2011 and complainant 

mentioned different dates of occurrence on 22-02-11, 23-02-11, 24-02-11 and 

28-02-11. On 25-03-11 then O/C Bilasipara endorsed me the case for 

investigation.  He stated informant/victim Abeda Yasmin did not produce any 

material goods before him and therefore he did not seize any material goods in 

connection with this case.   

 

DISCUSSION, DECISION AND REASON THERE OF 

 

15.  Prosecution allegation leveled against accused is that accused on 22-02-

11 at about 01.00 am at village Ananda Nagar Bilasipara W/N-03 under Bilasipara 

PS, kidnapped Abida Yasmin, with intent that she might be compelled to marry 

against her will or in order that she might be forced or seduced illicit intercourse 

with accused or other, threatened her and wrongfully confined Abida Yasmin for 

24 days. I have scrutinized the case record. In this case prosecution adduced 

evidence of informant/victim and other witnesses. Now let me analyze evidence 

on record whether prosecution able to bring home the charges made against the 

accused person or not. 
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16. Informant made statement in her ejahar Ext 1 that on 22-02-11 at about 

01.00 am when she went to answer the nature call, accused Rasidul Islam Mollah 

with 2/3 persons   all of sudden gagged her mouth, put some substance on her 

nose to inhale and on 23-02-11 at about 12.00 mid night after waking she seen 

that accused and two unknown persons are sitting near her. She shivered out of 

fear and when she asked where she is, they told her that she is at Guwahati in a 

building at Lachit Nagar. She shouted and wanted to come out but they 

threatened, they will threw her from the building and on 24-02-11 they called 

one advocate and accused Rasidul asked her to put her signature when she 

raised objection, accused Rasidul Islam Mollah and other two persons threatened  

to kill her to which she put her signature and thereafter they confined her in the 

said building for 4/5 days and when she  cried to came at her house, they carried 

her in small car and proceeded to Bilasipara but at Agia instead of proceeding 

towards Bilasipara, they taken her to Agia and on 28-02-11 at about 10.00 pm 

she was taken to one house and confined her in a room and accused Rashidul 

introduced Abdul Rafik Mollah, Ful Mala, Anisur Islam Mollah, Jesmine as his 

parents, elder brother, younger sister respectively and from the aforesaid 

persons she could know that she was taken to village Koruabhandha under South 

Salmara PS in the own house of accused Rashidul where she was kept from 28-

02-11 to 23-03-11 under the strict vigilance. On 24-03-11 accused bring her to 

the house of his khuri at Bilasipara and taking change run away and reached her 

house at about 10.00 pm and narrated the whole incident to her parents.  

17. In her evidence she stated on 22-02-11 when she was staying at her 

parent’s house, at night at about 01.00 am accused Rasidul with other persons 

gagged her mouth while she came out from room to answer nature call and on 

the next evening i.e on 23-02-11 she find herself in a hotel at Guwahati and 

before her she saw accused Rasidul along with other persons. On 24-02-11 one 

advocate came to the hotel room and took her signature on written piece of 

paper. She stayed in the hotel till 28-02-11 at Guwahati. Thereafter accused took 

her from hotel and told her that he is taking her to Bilasipara but instead of 

taking her to Bilasipara, accused took her to his house via Agia to Karuapara  and 

in the accused’s house she stayed from 28-02-11 to 23-03-11 and on 24-03-11 

accused Rasidul bring her at Bilasipara and told her that he is to take some 

goods and went to bring goods and at that time she taking advantage run out to 

her home and after reaching of her home she narrated the whole incident to her 

parents and to her khura.  



9 | P a g e  
 

18. In her statement u/s 164 Cr.P.C, PW-1 stated on 22-02-11 she saw five 

person in their compound when she came to answer call and those person taken 

her gagging her mouth. In her 164 Cr.P.C statement, PW-1not uttered accused 

Rashidul name. 

19.  From the scrutiny of evidence of PW-1 in her cross, it is seen she stated 

accused bring back her from Guwahati in a motorcycle saying that she was taken 

to Bilasipara but in her ejahar she stated that she was carried in small car. Small 

car and bike are two different means of transport. Bike is two wheeler and small 

car is four wheeler vehicle. Her cross shown that she cannot say how she was 

taken to the Hotel room and accused used to bring food to her from outside the 

hotel. She in her evidence stated on 23-02-11 she find her in hotel room and 

found accused Rashidul. She did not stated that accused Rashidul told her that 

she was in hotel room on being asked by her. She claimed that she was 

unconsciousness when taken to Guwahati, so it meant when she was taken to 

hotel room, she did not go on foot and she must have been carried by some 

other people but no such facts coming out from the evidence of PW-1 and if she 

was taken to hotel room in unconscious state then hotel staff would have 

informed the police but case of the prosecution is not of this nature. 

20.  On 28-02-11 PW-1 came down using staircase of the hotel from the hotel 

room and while coming out from the hotel room she did not say anything to staff 

of hotel nor any other persons and pedestrians that accused kidnapped her. Her 

further cross shown that she did not inform police and or other persons when 

accused took her signature in a blank paper and she did not raised any alarm 

when accused took her signature at Jhagrarpar road on 06-12-10. The reading of 

the statement of the informant shown that on 28-02-11 while she was coming 

out from the hotel she used staircase to come down from her room and she also 

seen hotel staff and other persons. She got ample opportunity to make hue and 

cry to alert hotel staff and nearby persons, pedestrians to held up the accused. 

She was not a minor girl at the time of incident. Her further conduct also shown 

that on 06-10-12 also she did not raise any alarm nor informed police that 

accused took her signature. The overall conduct of informant which is coming out 

from the cross examination shown that she freely come out from the hotel room 

without any hesitation, sit on the bike and reached Koruabhandha. Her silence 

while coming out from hotel room meant the aforesaid fact. Her further evidence 

shown that she divorce Mahmud Ali whom she married on 20-12-10 and now she 

married Sahidul Rahman.   
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21. According to the statement of the informant made in the Ext 1 ejahar first 

incident was took place on 06-12-10. According to her on 06-12-10 when she 

was waiting for tempo to reach B.Ed. College via Dhubri then accused Rasidul 

Islam Mollah at about 04.00 pm along with some unknown persons gheraoed her  

and asked her to put signature on few papers which she objected and they 

threatened her to lift from there. And finding no alternative she put her 

signature. Subsequently accused Rasidul Islam Mollah over phone told her that 

her marriage was registered with him by registering kabin-nama  and she was 

asked to took consent of her parents but she did not informed her parents and 

on 16-12-10 she came to Bilasipara and through advocate she nullify said 

marriage. Thereafter with her consent she married one Mahmud Ali Sk., subject 

teacher of English, Bagribari College on 20-12-10 by registering Kabin Register.  

22. In her deposition she stated after reaching home she narrated incident to 

her parents but in her ejahar Ext 1 she clearly stated that out of shame and 

disgrace she could not disclose the matter of 20-12-10 to her parents and 

coming to Bilasipara court through Advocate she declared that her marriage with 

accused is null and void marriage. Thus reading of statement of PW-1 in her 

ejahar and on oath shows she made different statement at different point of 

time.  

23. From the reading of the evidence of PW-2 it is seen that he is father of 

the informant but he did not whisper taking place of any incident on 06-12-10. 

PW-5 is mother of the informant. She also did not stated taking place of any 

incident on 06-12-10. Thus conjoint reading of the Ext 1 ejahar, Evidence of PW-

3 and PW-5 along with evidence of PW-1 informant it appears that she made 

new statement in her evidence when she disclosed the incident of 06-10-12 to 

her parents and therefore her evidence is not believable beyond all reasonable 

doubt. 

24. From the scanning of evidence of PW-2, who is the father of informant it 

is seen that his daughter was missing from the night of 22-02-11 and from next 

morning they made search for her but found no clue about whereabouts of his 

daughter and suddenly on 28-03-11 at night his daughter returned to his house.  

But PW-2 who is the father of informant did not lodge any ejahar or missing 

report of his daughter before the police station. PW-2 stated that  his daughter 

told him that on the night of 22-02-11 some person take her out and said person 

brought her back to Bilasipara on 28-03-11 and she told the name of the person 

as Rasidul but in cross he again stated he did not see whether his daughter was 

kidnapped or abducted by other person or his daughter goes of her own  
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25. PW-5 is the mother of informant/victim and wife of PW-2. She stated her 

daughter gone missing from 22-02-11, they made search for her and also lodged 

one missing report and on 28-03-11 her daughter came back to home alone. Her 

further evidence reveal that after returned back to home her daughter told her 

that she was lifted by some person and she was kept at some unknown place 

and her daughter did not disclose the name who had kidnapped her. Thus the 

name of culprit was told by informant/victim to her father only and not to her 

mother and mother is considered as most close to daughter. PW-5 stated that 

they had lodged one missing report of her daughter but PW-2 is remain silent on 

this fact while deposing his evidence before the court. Thus, evidence of PW-5 is 

found to be shaky and not believable beyond all reasonable doubt.  

26. PW-6 stated that on 23-02-11 at morning his elder brother Abdul Aziz and 

sister in law informed him that Abida Yasmin was missing from her house from 

the previous night and thereafter they made search for her but did not find and 

on 28-02-11 Abida returned back to her home. His evidence reveal that he only 

came to know that victim Abida was missing but he does not know how victim 

gone missing and he also did not ask victim about the incident. Thus his 

evidence does not point towards the accused Rasidul that he is involved in 

incident of missing of victim Abida or connect accused Rasidul with incident of 

missing of victim Abida.  

27. Statement of the prosecutrix does not derives confidence and her 

evidence shown that she did not whisper that accused had sexual intercourse 

with her. No document to prove her claim that accused by taking her signature 

on paper converted it to marriage deed. Her evidence does not pointed that 

accused on 22-2-11 married her against her will and consent. Her evidence 

clearly pointed that on 28-2-11 she came down from hotel room to go to 

Bilasipara with accused using stair case and at that time she meet hotel staff and 

other people but she did not told them that she was kidnapped by the accused. 

Thus her whole evidence is under doubt and she was kidnapped by the accused. 

Had she was kidnapped and confined in the hotel room, she could have raised 

alarm when on 28-02-11 she was coming out from the hotel room with accused 

and meet hotel staff and other people but she did nothing and she went with 

accused in a bike. Coupled with the evidence of PW-1 with other piece of 

evidence available on record, I find evidence of prosecutrix with that of the 

evidence of other prosecution witnesses is not sufficient enough to hold accused 

guilty that accused Rasidul abducted/kidnapped prosecutrix with intent to marry 
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her against her will and consent and in doing he induced her to have sexual 

intercourse with him and wrongfully confined her and gave her threatening.  

28.   In view of the aforesaid discussion, I come to my considerate finding 

that prosecution totally failed to establish its charge u/s 366/343/506 I.P.C 

against the accused Rasidul Islam Mollah and accordingly he is acquitted from 

the charge of section 366/343/506 I.P.C and is set at liberty. 

29. Bail bond of accused person will remain stands for next six (6) months 

u/s 437(A) Cr.P.C. 

30. Send back the GR case record to the learned committal Court with a copy 

of the judgment.  

31. Given under hand and seal of this Court on this 29th day of March 2018 at 

Bilasipara.  

 

 

          (Smti S. Bhuyan) 

                       Addl. Session Judge, Bilasipara 

 

 

 

 

 

  Dictated and Corrected by me, 

 

          (Smti S. Bhuyan) 

 Addl. Session Judge, Bilasipara 

Typed by, 

Swmkhwr Brahma, Stenographer Gr. III. 
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APPENDIX 

PROSECUTION WITNESS:- 

 PW-1 Abida Yasmin,  

 PW-2 Abdul Aziz,  

 PW-3 Dr. Mrs. Muskura Ahmed,  

 PW-4 Azibor Rahman,  

 PW-5 Sahida Begum,  

 PW-6 SI Dewan Hormej Ali.   

 

PROSECUTION EXHIBIT:- 

 Ext-1 Ejahar,  

 Ext-2 Statement of victim recorded u/s 164 Cr.P.C,  

 Ext-3 Medical Report,  

 Ext-4 Radiological Report,  

 Ext-5 Charge sheet and  

 Ext-6 Sketch map 

 

DEFENCE WITNESS :- NIL 

DEFENCE EXHIBITS :- NIL 

COURT EXHIBITS :- NIL 

COURT WITNESS :- NIL  

 

 

 

 

                                                                  (Smti S. Bhuyan) 

                 Addl. Session Judge, Bilasipara 


